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No. 13/3/94—JudlfEIf633° _-ﬂ-—Thc following -Act
of Legislative Assembly received the asscul of the
Lt Governor of Delhi, on the 8th April, 1904 and
is hereby published for general iaformation -

THE DELHI {DELEGATION ‘OF POWERS)
AMENDMENT ACT, 1994~
Delhi Act No. 5 of 1994
(3-4-1994)
(As passed by the Legislative ‘Assembly of the
National Capital Turnmry of Dclhl)
AN
ACT

. amend the Delhi {Delegation of Powers) Act,

1964

Be i cnactcd by Lhe chislalwe Asscmbly “of the
National Capital Termitory of Delhl inihc Forty-

{ifth Year of the Republic of India as follows _—

1. Short title and commenu.man_(l) This Act
may be called the Delhi (Delegation of Powers)
(Amcndmuzt) Act, 1994,

(2). It shall come into force on such date as the
Government may, by notlﬁcnhon in lhc Oﬁiclal
Gazelte, appoint. -

2. Amendment of Section 3.-In, the Delhi
(Delegation of Powcers) Act; 1964 (hcrclnnfter reforred
to as the 'Principal Act,)-in Seétion 3, ~ after sub-
section (1). the following sub-section shall be

ipserted, namely — S

“(1-A) Any power, authority or jﬁrisdi"clioq or
uny duty which the Administrator may excrcise or
discharge by or under the provisions of any enact-
meats mentioned at S. Nos. 6 to 11 in_column No. 1

of the Schiedule may be exercised or dlschargcd also
by such other officer or authorily as may be specificd

in -this behalf by the Govt. of Natiopal Capital
Temritory of Delhi by Notlﬁcauon n Ofﬁc:al Cazette.”

3. Amendment of Schcdulc ~—In thc Prmclpal
Act in the Schedule after S No. 5, the followlng
serial numbers and the entries thereof shall be inser-

ted, namely —-
"Name of enact-  Provisions Oflicial or
ment vesting powers ~ authority who
in the may also
Administrator  ekercise the
powers
1 FEEE
" 6. Delhi Co- Sections 31 (7, . Financial
operative 76(2) (b) & (c) Commissiorer

Socicties Act, and Section 80 -
1972 (No. 35 of

1972)

9, Punjab Excise Act, 1914 Sccton [5 Financiai

Cfasslt @ Rt s wid, 1994 ) Predr mamfa &

o
[

(Plllljﬂb ACI No. i:Of 1914) Conun is- -Lr._ .

as in [cxo¢in Dolhi sioncr
8. Wild hifc (protection Section 14 Chiel
CAct 1972 _ Sccretary
9. The Essential Com- Séction 6 C  Financial
moditicsAct, 1553 Commis-
. sloner
10. '1'11c East Punjab Ayur-  Secctlon 5 Financial
“Yadic ‘& Uniani System Commis-
sioner,

of Medicines Act, 1949
"(Punjab Act 14-of 1949)
as in force in Delhi.

11, The Delhi Nursiug Homes Scetion 8(3) Firaycial

Registration Acl, 1953 Coinunis-
(Delht Act 6 of 1953) siotier™

&, %, 13 /4 oqframmfll) 634 — SUTRATTE,

nyg faam war o i Pl gfafaan wm-
AW & gaww wafaa By osr g g -

qa  amaee (oo gun )l ryod
(faestr #fufram &= 4, 1994)

wfafran
{5-4-1994)} _

UG AT G feedlt d owar sy daw i
e wfafra, 1918 (1918 ¥ wfufmw g,
6) W ¥R wit gWaw wX ¥ faq uw wfufig

WK T & 4590 g A Ul ey !_
g ﬁ:"ﬂ RN fFamE o o X fam owmR ¥
wfuffafrg fmy g -— . 4

. diferer W4T @& aresa~ (1) €@ wfafvow
oY goa aEma ([redt gavaw) Aiafen, 1994
TEN ETT )

(2) g Q@ st &, 2@ wRw gy
g WA T oweRd uegw ¥ oafimfer B ©
asat . FrE .

2. darg e w1918 (1918 W
“gard afafom denr 6) W EEEE--Oey Usardy
aF, fxedr & zar frend dog somren mhfos
1918 H (1918 7 umm wfufign €. ¢)

-t (w) arroe8(3), z2(1), 28
27(3), z2a{1), 28{4}- 29 350(1),
30(4) 37 39(1); 39(s) wur a0{1) & :rr‘f
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